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ENQUIRY RE CALLING ATTENTION 
NOTICE ON WEST BENGAL SITUATION 

SHRI BHUPESH GUPTA (West Bengal): 
Sir, I do not wish to disturb you. I understand 
that you have admitted or considered a calling 
attention notice regarding West Bengal 
situation. Now, these people have come 
here—P. C. Ghosh and others— and may be 
are currently engaged in talks. I have also 
come from Calcutta and I may inform you 
that I have already met the Prime Minister 
and submitted a note to her on +he West 
Bengal situation but I have also given a 
calling attention notice. I would request that 
in the larger national interest of the country 
you ask the Prime Minister to make a 
statement. My notice is very simple and says: 

"The astonishing and provocative 
invitation by the Prime Minister to P. C. 
Ghosh and other leaders of the Congress 
PDF alliance for talks with her today in 
complete disregard of the. fact that the 
illegal Ghosh Ministry has no majority at 
all on the State Assembly, this fact having 
been established beyond all doubt." 

I do not wish to say very .nuch. I will have a 
chance to speak on the subject during the debate 
on the President's Address. Sir, I nave prepared 
a note on it in order to establish how it is 
entirely worng for her to call them here; they 
nave no ! business to come here. I have given 
that note as a kind of an aide memoire to her 
and I have explained to her the position- 
Everything I have done before I came here. 
Now I only request you to ask the Prime 
Minister to make a statement in regard to this 
matter.    We should    satisfy    the 

people of West Bengal. 40,005 people have 
gone to prison—a thing that has never 
happened in the history of the freedom 
struggle—in a single movement, not to speak 
of Bengal alone. You can understand. The 
jails art full; they cannot take people in jail 
now.   And they have come here   .   . . 

MR. CHAIRMAN: No speech. 
SHRI BHUPESH GUPTA: Now; P. C. 

Ghosh, Atulya Ghosh, P. C. Sen, P. C 
Chunder, the whole lot of them have come to 
conspire Here so that they can stick on having 
lost the majority. 

MR. CHAIRMAN: I am sure a statement 
will be made. 

The House stands adjourned till 2.0t P.M. 
The House then adjourned for 

lunch at five minutes past one of 
the clock. 

The House reassembled after luncli at two 
of the clock. THE VICE-CHAIRMAN (SHRI M. 
P. BHARGAVA) in the Chair. 
RE.    EXHIBITION     OF     CERTAIN 
PHOTOGRAPHS IN THE CENTRAL 

HALL OF PARLIAMENT HOUSE 
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... SHRI BHUPESH GUPTA cWest Bengal): I 
have a submission to make, ;The matter is 
serious. For the first -time we are having the 
atrocious exhibition of posters there in order to 
defame our people. Now, Sir, Parliament's 
Central Hall is not meant for it. I should like to 
know whether the picture posters of the police 
atrocities in Calcutta, during the last several 
weeks which have been displayed in various 
parts of the country will be allowed. I demand 
that the Central Hall be made available for 
•display of those posters of police atrocities 
under this illegal Ghosh -Ministry and if that is 
not done, it will be clearly known that the Gov-
ernment is trying to denounce our people, 
stigmatise our people and defile our fair name 
by displaying the things which have been 
shown there. What about the police oppression, 
how the police behave, how the police make 
lathi-charges, shootings, etc? I should like to 
know what would happen if, for example, in 
the Madras Assembly these things are 
displayed. Not only that I would expect Mr. 
Annadurai to display these things, the police 
atrocities in West Bengal and place them 
inside the Assembly House. That will be Mr. 
Annadurai speaking. I would expect Mr. 
Namboodiripad also to take similar steps to 
display these things. It is a very serious matter. 
Was the permission of the Chair taken? How is 
it being used? Now, it seems that the Central 
Hall is being turned into a propaganda centre 
of the Home Department of the Government of 
India, if not of the AICC. We should like to 
know it. Many such things have happened in 
the past. You have had the movement for 
linguistic : States. You had many    other 
move- 

ments in the country and incidents did take 
place, but never did it occur to the 
Government of the day, to Prime Minister 
Nehru, that such posters should be brought or 
pictures should be brought to be displayed in 
the manner in which it has been done here. I 
request you, Sir, to immediately get in touch 
with the Speaker and issue necessary orders, 
so that these things are removed, becauge 
otherwise it will only aggravate feelings. It is 
good but then we should also discuss 
simultaneously in the House in what 
circumstances the incidents took place, why 
they took place and what happened on the 
other side. All this should be take» into 
account. I do not know, but I feel like going 
there and tearing every single poster, but then 
you will say that I am not behaving witk 
dignity and so on. I hope that v/e will not be 
driven to such a step. 

Now, Sir, as you know, when we brought 
up this exhibition about the Bengal atrocities, 
which was shown in Hyderabad, it was 
widely appreciated by the people and 
commented favourably by the press. When 
our people are subjected to such terror and 
oppression, I do not know whether that will 
be shown here. We are not allowed even to 
bring these to the Lobby or anywhere in 
Parliament House. Therefore, it is atrocious 
behaviour on the part of the Government. The 
Ministers responsible or the Government have 
committed a grave impropriety and certainly 
an atrocious act. I know that the House is 
under the jurisdiction of the Speaker. I know 
you are not a displaced person either. Every 
Member hag certainly a right to comment on 
it The Chair has to take up the issue with 
whoever is responsible for the House. £ know 
on a similar occasion Dr. Radhakrishnan took 
up such matters, when a certain police force 
was sought to be introduced or a policeman 
came within the precincts   ... 

 
SHRI    BHUPESH GUPTA:     Now, Sir, 

therefore, I am not    going into 



 

the legal technicalities of it. 1 would appeal 
to the Members opposite.   We may have our 
views in regard to this question.     As  you     
know,  on     the language problem we want a 
solution not by any kind of incidents but by 
discussion,  negotiation,     talk, mutual 
consultation and through    a national 
consensus.   Therefore, you understand our 
attitude, but what is going    on. On   the  one 
hand,  we   are  told   that there would be an 
attempt to arrive at a consensus.    On the 
other    hand, we     find  this     kind  of  
provocative posters being displayed in the 
Central Hall.   Therefore, I do submit to .you, 
Sir, knowing your difficulties, that you take 
it up, our House and the Chair take  it up 
with the authorities concerned, who are  
responsible for this "building and premises 
and the Government    owes an explanation.    
We should like to know at least    which 
Minister or Ministry is responsible for this 
exhibition that is going on there. This    
certainly    you    can   find    out through 
your agency     or the Secretariat.    The 
Leader of the House is here.   He should tell 
us how it came to be displayed.    Who is 
"esponsible for     it?   Has he  been     
consulted?  I should   like   to   know   it.    
He   is   the Leader of the House. He should 
realise that we may have our reaction to this 
matter. We have our feelings and our 
reactions to such matters-    Our urges are     
being completely  ignored     anc> -defied by 
the Government day   after day  and  yet  you  
expect  these  institutions to function in the 
normal way. 

I again submit, in all humility, you 
kindly apply your mind. You are a very 
fair-minded man. I know you belong to a 
particular Party to which normally people 
should not belong, hut you are a good man. 
All the same you are now in the Chair. We 
may have our differences, but we have lived 
with you and worked with you. I should 
like, therefore, to appeal to you in all 
earnestness that you should take proper 
steps to stop this kind of provocative, one-
sided, insulting exhibition. 

SHRI LOKANATH       MISRA 
<Orissa):    Mr. Vice-Chairman,    even   ' 

though I do not feel as much agitated as my 
friends, Mr. Bhupesh Gupta or Mr. Rajnarain, 
I think the exhibition in the Central Hall has 
been done a little too crudely.   I would have    
relished it very much if these pictures had been 
hung at the    place where we    used to    hang 
the pictures    o* Naga   atrocities, to   the   left 
of the entrance     to     the     Central    Hall. 
Having done it in the very Central Hall itself, 
probably they have transgressed    the    normal   
decorum   and dignity   that  should  be  due to  
both the  Houses  of  Parliament.    It  must be 
either the Railway Minister or the Railway  
Ministry who must be responsible for it.   It 
think it would be better for them if they 
remove it to that corner; but, Sir, at the same 
time I would not hesitate to condemn with the 
strongest     of terms  the damage that has been 
caused to the national property of India,    
railway property and  other  property.     
Anybody whe has done it under whatever 
provocation has done a similar act like that of 
the Naga hostiles.   It is in no way inferior to 
the actions    of the Naga hostiles whom    we 
condemn unequivocally.   I think all Members 
including my  friends,  Mr.  Bhupesh  Gupta 
and    Mr. Rajnarain,    would condemn these    
things because    these involve serious    loss    
of   national    property, whether it is in the 
Railways or elsewhere.    They must be 
condemned. 
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SHRI    R.    T.    PARTHASARATHY 
(Madras): Mr.       Vice-Chairman, 

Mr. Rajnarain and Mr. Bhupesh Gupta have 
been pleased to raise two very important 
points this afternoon on the floor of the House. 
The first raised was whether in the Centra] 
Hall of Parliament these photographs showing 
the damages caused all over India due to the 
agitations that have happened in recent times 
could be exhibited, and that that casts a reflec-
tion on some of the Members. That ultimately 
means that Shri Bhupesh Gupta and Shri 
Rajnarain did not like these things to be 
exhibited. I would like to submit that this 
House is the custodian of the property of the 
entire India. If we are the custodians, it is 
within the purview of the Ministry or the 
Government to bring before the House, before 
the Members, as to exactly what happened 
during the agitation when the anti-social ele-
ments destroyed the public property, which is 
the people's property. But the hon. Member, 
Mr. Bhupesh Gupta, does not realise that the 
Minister has not attributed any motive to any 
particular party. Even in the foot-note he has 
not described that something has been done 
very wrongly, dragging some party or another. 
So, it is absolutely within the purview of the 
Government and it is but right that the 
Government has brought it in the Central Hall 
of Parliament where hon. Members are there. 
That is number one. (Interruption) Please bear 
with me. 

The other point which my hon. friend, Mr. 
Bhupesh Gupta, raised was with reference to 
why Govern- 

ment has not brought the picture* where 
police have committed atrocities. Though 
according to Mr. Bhupesh Gupta and his party 
it may be so, according to the Government the 
police have never exceeded their power. 
Where the Government does not admit that 
they have exceeded their power, it is not the 
business of the Government to put up such 
pictures as my hon. friends says should be put 
up. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Mr. Dharia. 

SHRI BHUPESH GUPTA: Even 
puppet P. C. Ghosh has to say that 
they did it   ...............  

SHRI R. T- PARTHASARATHY; We 
will never uo it 

SHRI BHUPESH GUPTA: Even puppet P. 
C. Ghosh said that the police had exceeded 
their authority in Calcutta. 

THE      VICE-CHAIRMAN      (SHRI M. 
P. BHARGAVA):  Mr. Dharia-express his 
opinion. 

SHRI M. M. DHARIA (Maha 
rashtra): Mr- Vice-Chairman, I think 
we should discuss the issue in a very 
dispassionate manner. I do feel that 
so far as Parliament House is concern 
ed, it is not the exclusive property of 
the Government. It is the property 
of all the parties including the party 
in     power. So,     under     these 
circumstances, so far as this loss t<> the 
national property is concerned, if it is to be 
exhibited, I do feel that the leaders of all 
parties should have been consulted prior to 
such sort of exhibition. At the same time I 
would like to make it very clear that the 
pictures that are exhibited I have seen them 
with my own eyes, and I would like to request 
the Ministry concerned not only to spread 
these pictures among the Members out 
circulation of such pictures should go even to 
the various schools and colleges also, because 
let them realise, let the country realise how 
these' damages are being done by antisocial 
and unpatriotic elements in the 
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country. Today only I read in the press a very 
disturbing news whereby the students from 
Madurai have decided not to sing the National 
Anthem and not to participate in the programme 
of flag-hoisting. They ihave taken one more 
decision. 

SHRI R. T. PARTHASARATHY: It is not the 
entire students of Madurai. It is only the Anti-
Hindi Agitation Council of students of Madurai. 

SHRI M. N. DHARIA: I am coming to it. This 
is the decision taken by the Anti-Hindi Agitation 
Council of students from Madurai, and there they 
have taken one more decision whereby they have 
decided to hold meetings all over Tamilnad for 
liberation of Tamilnad from the Indian Union. If 
such sort of anti-national activities are spreading 
in the country, if such sort of anti-national 
activities are taking place, and to curb these 
activities if some violence takes place, it is not 
Government's responsibility but of those leaders 
who are encouraging such activities in the 
country. In that direction my appeal is, let us not 
bring such issues which create controversies, let 
us take the leaders of all parties into confidence, 
and Government should not exhibit that in the 
Central Hall as has been done today. At the same 
time Government should hring to the notice of all 
Members, of all students, of all the saner elements 
in the country what has happened in the country. 
In this light I do feel that such things which 
inflame the feelings of hon. Members on the other 
side should not be exhibited. Besides, one more 
point. As per my information again the Central 
Hall comes under the jurisdiction of the Speaker. 
So in that way these feelings of ours should be 
conveyed to the Speaker of the Lok Sabha. 
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done elsewhere, not in the Central Hall 0r in 
Parliament's premises. I humbly suggest that such 
things should not recur in future, things like dis-
playing photographs or posters in a partisan 
manner inside Parliament's' premises. 

SHRI    BROHMANANDA    PANDA 
(Orissa):   Sir,  this  is  a  very  simple thing and 
we are unnecessarily making it complicated and 
we are looking at it as partisans.    As    Mr.     
Rajnarain pointed out, this sort of display cannot 
be treated as done in good taste.    I may point 
out that here visitors to the Visitors'  Gallery are 
allowed through passes.   To the Central Hall 
also,   we allow outsiders who get a pass and they 
go there.    So, it amounts to something just like 
the throwing of   the leaflets from the visitors 
gallery about which we took action last year.   It 
is- an insult to the House and   to all Members of 
Parliament.   It dose not matter who has done it.   
Government has a machinery.    It  can propagate 
these things elsewhere. It can bring those people 
to book,   people  who   are   anti-social   or anti-
national.   But such display in the Central Hall or 
in the Lobby is not proper.   Government also 
belongs to a party.      Because they are in a 
majority they cannot think that everything inside 
the Central Hall 0r in the premises of Parliament 
is their    private property.   Something may not 
be sacred to them, which is sacred to us.   I do 
not approve of wasting Government money or 
national property or attacking trains and other 
things.    Nobody will think of encouraging this- 
No man who is rational will ever think in these 
terms.   Why then do they show them in the 
Central Hall as if no Member is aware of it?    
Has the Government the idea that we are 
uninformed, and unintelligent and that we do not 
know what   is   happening   outside?   Therefore, 
this display could    have    been 
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know the magnitude 0f the loaaea that have been 
caused to Railway property. 

I am quite aware of the fact that the Central Hall is 
not a place    for exhibition.   But as on earlier 
occasieas, this  has been  approved  by  the hoa. 
Speaker that these photos    may    be Placed in the 
Central Hall    for    tha benefit 0f the hon. Members 
who would naturally be wanting to know what is 
happening in respect of these various attacks on 

Railway property.      I can very  well  understand     Mr.   
Dharia's point.   I have sought the express permission of 
the Speaker    and with his permission, this has been 
done.    It has not at all been done with any intention of 
trying to    put    the blame at the  door  of  anybody.   It  
is  just     a factual position which we wanted te show; I 

honestly felt today that hon. Members perhaps would 
be wanting to know  about those     things.      Several 
questions  were  also  asked  in     this regard:      
informations      have      been furnished.    And   I   
thought  that  this would add to the informations that 
we have been supplying from time to tima to the hon. 
House. 

SHRI BHUPESH GUPTA; Sir, I am not going 
into anything more. But you will have noted that he 
said in his speech that he sought the permission of 
the Speaker. 

SHRI G. MURAHARI: Written? 

SHRI BHUPESH GUPTA:    He had never  
mentioned that he even referred the matter to the   
Chairman    for his concurrence or for his opinion. We 
are also Members of this Parliament, we also go to the   
Central Hall.   The Joint Session takes place in the 
Central Hall.    Maybe, the Speaker Is technically in 
charge of the Central Hall. But the  fact  it is  in the 
use of the Members of the two Houses brings the 
Chair into the picture. Therefore, Sir,I  I say that the 
Government has behaved,  even  Mr.  Poonacha has 
behaved,J   in' this  matter  in   a     very     wro*I 
i   Manner    

SHRI   BHUPESH  GUPTA:  In 1965
in  Tamil Nad  they  carried     on the
linguistic   movement;   the  police shot
them. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Mr. Poonacha, have you 
anything to say? 

THE   MINISTER   OF   RAILWAYS (SHRI 
C. M. POONACHA): Sir, may I submit to this
honourable  House that there was not    the least 
intention on the  part   of   the  Ministry   or 
myself in trying to  apportion blame to any 
party or any individual in this particular regard? 
The only anxiety on my part was about the 
magnitude of the losses that have been taking 
place In the Railways; particularly knowing the 
Importance   of  the  Railways   and the service 
that the Railways are expected to render, I felt 
that it would be perhaps helpful for'the hon. 
Members   to 
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AN HON. MEMBERS: No, no. 

SHRI BHUPESH GUPTA: . . . regarding this 
House 

[Some hon. Members stood up in their 
seats.] 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Mr. Bhupesh Gupta, will you 
please take your seat? This kind of an endless 
debate we have to put an end to. We have 
spent 30 minutes on this.     Please, no further. 

 

 

SHRI M. M. DHARIA: Mr. Vice-
Chairman, Sir, I would like to submit to the 
hon'ble Railway Minister that the Central Hall 
is a place where all the Members from various 
parties from 
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the Lok Sabha and the Rajya Sabha assemble 
over a cup of tea in order to maintain a cordial 
atmosphere. I would request him to reconsider 
his decision which has inflamed the feelings 
because the Central Hall is a place where the 
Members sit together over a cup of tea and 
forget their differences. Therefore, he should 
take into consideration the feeling of the 
House and have his own decision. 

[Several hon'ble Members stood up in their 
seats.] 

THE  VICE-CHAIRMAN   (SHRI  M. P. 
BHARGAVA): Order, order.    Now I am on my 
legs.    Mr. Yajee, please sit down. Mr. Bhupesh 
Gupta, will you resume  your   seat?, I  have  
heard   all the hon. Members about what they 
had to say about the pictures which have been 
shown in the Central Hall.   By arrangement the 
Central Hall is under the jurisdiction of the 
Speaker. I am asking the Secretariat to send the 
proceedings of this House to the Speaker for his 
consideration and such action as he may feel 
necessary.   President's Address.    Mr. Bhupesh 
Gupta. 

SHRI BHUPESH GUPTA: Mr. Vice-
Chairman   .   .   . 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Will you resume your seat? 
The Railway Budget has to be placed. 

THE BUDGET (RAILWAYS), 1968-69 

THE MINISTER OF RAILWAYS (SHRI 
C. M. POONACHA): Sir, I beg to place the 
Speech and the Railway Budget that was 
presented before the Lok Sabha on the Table 
of this honourable House. 

SHRI BHUPESH GUPTA (West Bengal): 
What a job. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Formalities have to be gone 
through. 

SHRI BHUPESH GUPTA: I agree That is 
why I yielded. 

MOTION OF THANKS ON THE PRE-
SIDENT'S ADDRESS—contd. 

SHRI BHUPESH GUPTA (West Bengal): 
Mr. Vice-Chairman, sir, when I read the 
President's Address I had the feeling that it has 
been prepared immediately after the 
Hyderabad Session 0f the A. I. C. C. at the 
Jantar Mantar Road in New Delhi where the 
A. I. C. C. office is located. 

SHRI ARJUN ARORA (Uttar Pradesh): No. 
It was not prepared at Jantar Mantar Road. It 
was prepared at Asaf Ali Road. 

SHRI BHUPESH GUPTA: I regret to say that 
the President has completely ignored the  realities  
of  the     present day, economic and political 
situation, and has  spelled  out in his so-called 
Address a compendium of the speeches of  Shri  
Morarji Desai,  Shri  ProMla Ghosh and Shrimati 
Indira Gandhi.   A collection of the gems of 
wisdom from those quarters does not make a 
Presidential Address to the Joint session of the 
two Houses.    After all. the Address is supposed 
to give a lead to the nation and set the pace of the 
nation for the year that is  ahead.    Nothing  0f 
the kind has been done. I am sorry that we lost a 
good Vice-President into such company. 

In his Address the President, in line with the 
mentality with which the Exhibition is being 
displayed, has mentioned—I will read out 
some portion:— 

"It is a matter of concern that there has 
been a recrudescence of divisive forces 
causing conflicts and violence either in the 
name of region or language or community. 
This is » matter for deep national concern 
transcending   .   .    

Then it goes on to say:— 
"It is a matter of deep regret to 

Government that there should    bt 


